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It is respectfully submitted:-

lo

Cormission Teidors Jdo ubl «ant to persue the presert case

\
which is liable to be dismissed as not pressed.

.uereture, it is respectfully nraved that this Hon'ble

1%

D

That the above named applicants who were “ailqav

~—

Tribural hay kindly be pleased to dismiss the above noted

case as not pressed, so that the avplicant may avproach to

the proper Forum.
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20,3 19‘}90 Hon, Mr, D.K. Agrawal, JM.,
———fn TN
' Hon, Mr, X. Obayvya, AJM,

Shri, H.C. Awasthi, for the petitioner.

Heard Admitted,

As regards the interim relief, we consider
that notice be served on D.R.M., Northern
? Railway, Hazaratganj, Lucknow to grant an opport-
unity to the administration to place the facts
or atleast the records to enable us to grant or
reject the interim prayer made by the petitioner.
j" f Let notice be issued to D.R.M. by name througb
special messenger,
‘ List it for disposal on interim matter on

] 23.3.1990,

J oM. : .

: AdMe Gﬁ _ . mudgy-

Nu‘h@f R
Sd. L:S D Ra’ ér Ll 3/30‘
23,3,90 ' N
el ! Hon, D.K. Agrawal J M, - e B

’ Hon, X, Obayya, a.u, . O e, y

" 2343

| Shri S.C.Awasthi for applicant.,
~ Shri A. Bhargava for respondents,

f Shri A, Bhargava states that he is representing

- the D.R,M.i,e, respond=nt No.’g, although there appears
u to be no reason why the power on behalf 0f DeR,.M,

. has not been filed by today. However, taking the

, statement of khs Shri A.Bhargava, we P2resume that

! he is the counsel for DR, i,e, I spondent No, 3

' We have heard the learned counsel for the

' parties, We consider that it is not a fit case, for

. issue of ad interim order, However, we défeetLtEat

! the case @an be disposed of on the next date, wet

! counter be filsd within 3 weeks hereof, rejoinder

! if any withia 1 week thersf ter. List 4t for °

: orders/hearing on 29.5,90. +he original record be
produced before us on29.5,.90, failing which adverse ]

: inf rence shail be drawn. Copy of the order may be
e respondents.

Given to the counsel for th vl
3 ;
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CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENCH
(CIRCU]';'I: .B.E.NCH LUCKNGC! )
Registration O,A, No, 82 of 1990 (L)

(hkar Nath and others Applicents

versus
Union of India and others...., Respondents
Hon 'ple Justice U.C, Srivastava,V.C,

Hon 'ble Mr. A.B, Gorthi, A.M,.

(Hon ' Nr A.B, Gorthi, A,M.)

Onkar Nath and four others, all Vendors at
Charbagh Railway Station, Lucknow, Northern Railway,
have filed this application under section 19 of the
Administrative Tribunals Act, 1985, challenging the

validity of the order (Annexure-1) dated 8-3-1990
issued by the Divisional Railway Manager (Respondent No.2

cancelling the vendorship of the applicants with

immediote effect, The applicants further prared for

the cancellation of the direction(Annexure-2)given

by the Chief Commercial Superintendent (Respondent

No.3) to the D,R.M. asking the latter = inter-alia,

to terminate the vendérship of the applicants, vide

his letter dated 13-2-1990.

2. It all began when the vendors were caught

selling beverages like Tree Top and Frooti long

after the 'date of expirs! printed on them . The

applicaents asserted that they sold whatever they got

from the suppliers., Taking a different view of the

matter, the authorities concerned decided to cancel

the vendorship of the applicants resulting in the issue

RS
~jhk,,,4:§1 S
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of impugned order/direction,

3. Besides pleading innocence in the matter

of sale of beverages with expired dates, the applicants
contended that they acquired the status of regular
Railway Employees and that their services could not
have been summérily terminated without proper inquiry.
In support of their contention, the applicants produced
a copy of the interim order they obtained from the

Hon 'ble Supreme Court; extract xx reproduced be low ;-

" vesees. Issue notice, Pending notice all the
employees covered by Annexure 'A! to the .rit
petitions shall be paid salary in the same rate

EL with effect from this month as salaried bearers of

N the Railway caterers are paid,™

4, In the writ petitions the applicants*'(except

for Om Prakash, applicant no.5) prayer was that they

be deemed to be Railway employees and granted all
consequential bqnefits.lwlcompliance with the Hon 'ble

. Supreme Court's 2§§ﬁ§ninstructions were issued by the
Divisional Office for payment of salary to the applicants
at the same rate as applicable to salaried bearers of

the Railway catering.

5. The respondents have failed to file®reply
despifte several opportunities and directions given
to them.‘ th 7-3-91 the case file was shown to us in
“ which a 60py of the counter affidavit also was placed,
| The stand taken by the respondents is that thg applicants
being vendors working on commission basis had ﬁo legal
right to approach this Tribunal as they were neither
\ railway employees nor was their grievance'relategzg
any of the service matters as defined in secticn 3(q)
of the Administrative Tribunals Act, 1985, The
J\‘J”*J ~=

|
-
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respondents thus urged that the termination of
vendorship by the Divisional Railway Manager

was absolutely in order and called for no
interference,

6. Admittedly the applicants were working
for the past 13 years and performing duties
under the direct supervision of the Railway
officials, such as, U.CM. (Catering), U.C.Ml.
(Vending) and the Chief Catering Inspector.
Nevertheless, they were all along serving on

a commission basis and not as regular railway
employees., Had they been Railway servants,
suitable disciplinary action would have been
initiated against them also, as wag/done in
respect of Sri M.P.Singh, U.CJi. (Vending) and
Sri Kamal Singh, UM (Catering) who were also
involved in the impfoper sale of old stocks of
soft drinks by the vendors. Notwith§tanding
the aforementioned, the fact remzins that

the applicants are to be paid 'salary' by
virtue of the Hon'ble Supreme Court's interim
order referred 1o in para 3 above. 3ince the
very question of the status of the applicents
is now before the Supreme Court, it would be
proper for us to await the final order of the
Supreme Court before we arrive at a conclusion.
e, therefore, direct that this application,

which should no longer be tied up, be reheard

\_/‘Z&K (=



as and when the decision of the Hon'ble sSupreme
Court is announced or the interim order wy

Supreme Court is vacated,

M‘@ o (e vefls
Jiember (&)

Vice Chairman

(sns)

&y A@re 1991
e
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icentical reliefs in the apgplicaticr which i:volved

identical gxzen facis and pleas and accrrdirgiy ail of

the apnlicants joiced togethor irn Jhe procent applicatio.,

3
o

Particulars of % e Respordanisi

(1), {i1) & (iii) The designation ard Office

address alongwith the addr sss for servicz of all

notices ic already menticireG 1in the array. of

respcidents hereln «bove, However, tha gaze 1is

agair mentior ed below for meres clurity,

ThLe apolicaticn is agalict the rollcvitg ordarsi-

I.

11,

(i) Order Yo.C/274-kisc./82/24

(ii) 8,3,1880

(11i) Peoced by the Divisiondl Lailvay llanager,
Jortherr lailway, Ducinuove

(¢v) The Veniership or the apolicdnis hds been
cancaild vier lumeliaw.e effect for the
reagor of sole Of enpired dated Frooti/

Trez top eto.

(1) 0.Co. 0:35-a2/0/CC/ 1lecs, o0

(11) 12,2.1220,

(ii1) Fa. sed by tue Calef Courcrcidl &u. risiasen
{(Catering), Jortuarn lalluay, .aitus il
ew Del:i.

(iv) oirection has baen giva. 0 i.e Ser (T

TCS, Yorthara Imilvay; Luckn™ IOT dalrirg
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disciplinary actioc against one Shri Panday,
Catering Ircpszctor, at Charbdga, L qract wra
for cancellatic: of the vendership of viie appii=-

cants. True coples of the orders déatel 13.2,50

und 8363,1820 are attached as AFN.ICUT

to this l,ﬁéﬁw it

The nares ©f kg all tle ap)li ants are smenticnead
in the orders and acccrdirgly the appnlicunfs joired
tog etiier in the present apolicatior for comron reliefs
arising ocut of t e same cdause o0f uction and e
apolication involves id mtical quest'one of law ard

.F"U(’ ts o

4o The apolicauts declure .:at tie subject uaiter
of the order agairst vhich they wan. rxdressal ie

within she jurisdiictir of the fribundal,

S, The applicanis dsciare that the applicetion 1s
vithin limitatirc precerized in Seciion 2L of toe

Amirgstratior sricurals acl, 1938.

o cis of the casegl

(1) The apnli-ofits bave been wor. ing s Venders
at the Charbegh Railiway Statior, Yort! ern Ralluay,
Luc-rew for the last 13 yearse.
() lhut the applicants and ouher Vendors were
e.rlier wor:irz ir commissiorn basis for the tales Gone
by them of vericus items, bulb thay claimeu their
agular

0e /5
—_—
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status to be railivay servanis at par with
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@iy employeese of the Calering Services drd rot

reregly orn Commiceicr bhacis,

(3) Thot the despoddents did not concede to the

demwurds cf the dpnlicunts ard other vendors und uccording-
.y Ute weres corstraiued to file lrit Petitior Y0.1156
~rd 1181 of 1237 ir ibe .on'bDle Supreme Cotrt of I die,
wher sin thes prayed for issue of @ Wwrit in tha cature

02 landamus or &ny otier appropriaie Wwrilt or Jirzeulon

or Crider diréctin, the kwilway 3card, ITew Celii tc trsat
all che Couzmiseicr buzarers ' Vendors at par vith the
emplcyees of :he Calering Service of tre imilwars wnd

crend ooanm all Deneflis and sarvice ccirditions us has

hew granitei to the We uegular emp.oyees of ihe

‘Caterirg Service of ire Zal . ways and o absorb iher

ag a Rewar erpLoyece of the Cotering Service wnd %
dir:ct vhe ilesporilentes fo absorb the prescend Ccumviselic.
“eavers.Verdors ds rgzuwi-r emp.oveas ir the Catering
Service ard they could De given the sume salary,; nus
and other bensfits ac ore beirg given tc otker reousar
wilvay employecs of e Catering Service together wiun

ary cther reliefse.

(a) That on aprrirwticr for Iateri: lLieliesl dte

-

Fip-t™l g Supreme Ceiart L)dLSe'i the sume orCer &s .a..

B,

T

ir Uit retit ne 1004401 and 4516 of LBS lege loi v

D

rotice o Pandi g cotica «ll the employzes e the L3id

Eebiticn shall be paid salury ir the zwme r.ta »1%h

effact from 6 ~rrvis ug sasaried dedrers of fhe RB-inar

-
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{l5) Tout ®ae apollcants maude reyrcentation wualed
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Purish-ens ordar 0.C/374/.isce
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In the Central Admintciraive Tribunal

Additional Bench, Luevnow, NI
Application No, of 1990
1’*'Onkaur Nath and 4 others »tees---Abplicants
Versus
Union of Indis and 3 others i "tceee.-.Repondents
g?!HEéHBE-fl’Q;;;;;;;-
““““ VI vy
’ NORTHERN RAILWAY @ |
e |
IR R T s
. .'i.“:;"?’_.:"_ s
' 30;0/274-)(1-0.89/?3 Divl, 0ff1a,,"
L‘*‘O'o
Dated 8,%,99 |,
The Station Bupdt,,
.in’.. m“ﬂ"o
A\ '
Bubi~ gale of €Xpired dateq tte Yop Apry ang
g Fruit a% Lucknow o io station’
Lo o Y
fhe Yodership of tolloving 1, cangelled
wich Lznediate o0t for eale of eIpired dated of
frooti/vreq Tep otq.'_
1. 8hrd Gopl Bingn Vemsop,
‘ 2o Btall He,1 at thn veat emg at platfors Yo,
. Je ®ri Prem Cheng vender He,119 Platfera o, 6 4 £7
' 4, 2ri Shrgvan Kaigey, Vender Fo. 25, Platforn
¥No, 2 ’o
Se Shry 8ia Bam Y&dor platrory No. 2 & 3§,
v 6, 3rd on Prakeash vender 50.2 plattem Ko, 1§
Te &rd Ohnyer ¥ath vendor, platform 30, 6% 7,
Please ensure the C0xpliange,
. >
Gior ¥ ; _
Yor Divl, i ger
- (,B“‘“goj‘:/'
. Copy tes~ -
e “CIC/NR/Lucknoy & CU/E3/1X0 gtop inforamt 103
axg decesosry fotion,
2. CC8/C for inform tigy, This 13 tn complisnege

%o his r,0,x0q, ss-ac/o/w/xue./ay dt. 15.2,90,
-eranes ﬂ‘__}
ﬂ(;ce”(
L
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In the Central Administrative Tribunal

-~

Additional Benech y Lucknoy, @

Application No, of 1990

*vees..Applicants
Onkar Nath and 4 others . p
Versus

«+s+...,Repondents
Union of Indis ang 3 others .

—— s ot v

19 atfasy gejge (@
9T A3, 3gty gI3w

. 7% faeeht
K, K .CHAUDHARY CHIEr COMMERCIAL SUPDT, (Catgrj
'

NORTHERN RAILwA
NEW DELH;

DO No, BS-AC/O/DC/Misc./BQ 13th Feb., 1990,

My dear Sharma,

I e,
vrooty and other drinpkg a

Separately, In the Present Case, kindly take the action
Tsigned ;_

1) Shri Pandey shoulq pe issueg , charge»eheet for
slack supervision, his defen:e obtained and necessary action

Of thig letter.

‘ .. ach ve
(receiyed as enclosure to shyy Uppal‘'s letter ahd have been
De

®

}
\

ng)

'Y 1 shpy Gopy Singh, Vendor (Ss/Lko' g No, SS/LKO/Confd1/89
dated 12.12.1989).
i1) Stall No, 3 8t the west end at p atfom No, ; (ss/
0's No, SS/LKO/Vending/’89 dated 8,13 89)
1i14)  Shri prep Chanq, Vendory No. 117, Platform No. 6 ¢ 9
Statemept Of Prom Chang recei as enclosure o Sh.Uppa}
etter daceg 15.12 89)
iv) Shri Shrvan Majisey, Vendor No, 25, Flatfom No. 2 & 3,
Statement Of Ma 8ey recejveq as enclogyye to Shpry
Uppal'‘g letter dated .15, 89)
' Shrj Sia’dim.'vehdor, platform No., 2 & 3 (statement
Of Shpjy Sia pam dateg 7.12,.89 Teceived ¢ enclosyre
to Shriy Uppaltg letter)
COntd....Z
i
. 4
~—_

3o e



qeq aifasy gutas (@raqra )
IR 9, a3k grow
a8 feesht
CHIEF COMMERCIAL SUPDT, {Catenng)

NORTHERN RAILWAY
t 23 NEW DELHI

+ Vendor No, 2, platform No. 1

(statement feceived as enclosure to Shri Uppal's
letter dated 15.,12,.89),

‘wig) Ohnkar Nath, Vendor, platfomm No. 6

& 7 (statement
| Teceived ag enclosure to Shri Uppa)*

8 letter dateq

\ . 15012.89).

. shall be grateful if yoy kindly isgue necessary
cancellatfion order ang charge-gheet to

With begt wishesg,

Yours sincerely.

/«‘ \t"’\ N

X

(K.K.CHAUDHARY)
Shri R.C o Sharma,
Sr. Doc .SQ 0
Northern Railway,
LUCKNCW,
‘ L2 2 2 2
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- vemlls ®0 00 o, Repondents
d others ) .
+ Union of India and 3 L omtt
ANNEURE No, .5 & :
e T &)
. ~ : "" ) ) . e e e
- ',9-’!' - ~- . . .- TS
" ;~‘—:“\..- . } R R !
n ' . K,
* “item No. 1 Court No, c . Soction X ’Lx
: c
SUPREMS .COURT OF I'NL’)IA . " .
Ricens of PROCILCiNGs 198404 :
. / .
WRIT PETITION (Civil/CrL) g, 1156 & 1151 OF 198 7(For Prel Hearing)
agnavengrg Guaiasnta Joint Genera) aecr‘eta;'y -PETITIONERS
&tiona) F‘ederatlorx ot Ra‘htg 6’01 ters Vendorsg
eny ﬂec.”cr's etc
¥xin Union. ot Inuia & Ors, . RESPONDENTS
(Vith rw::ln..wr eX perte S5tay)
,halo ,_“10.c_/ . ! This Petition was called on lorhoarino today, .
. .
CORAM :
e Hon'bie My, Justice 3.C,Ray
Hon'blo Mr. dusticq }L.Jagax‘nutha Sheuvty .
A Hon'ble Mr, Justice
For the Petitioners : Shri 4. h.Se:,Sr Ady,
Shri D, Cor D,0’\V' CCW"::J o by s Uwe e~ .
' Tl
INTE r !M \
ForlheRespondents e falht {c ) c,)&t {""’
rwo Courl uf lnda,
x. }
UFON hearing Counsel the Coury .
!
Same Order gag Orgepx < 15 21905 tup in Writ¢
A Petitions 708, 44014516 4 19. ¢ loe.Issye notice.Pending )
--i_“vhotic:,ai7 the €Iployces Covere by Aic.exure 'A' to the .
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Wi Mefrect Irom "ti ;g outn as :a),.- ced beure,g of tire
.
W !
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B9VT-557 ¢t 1905
C._ o, uxx&\omw
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' LIST OF QOMIZ sSIQ VENDORS AID BEARERS WORKKING aT NORTHER!
‘ RAIi:WAY CATURING VENDIHC LUCNOW STATIQ:Y uy IT Mp MOBILE
WITOF GOoMTI mRESS_:__,,____“-“__-_-_,._b__..,a.“___ -
81‘0 Fa Ll
No, Name & Father! s Myqe . Yature o7 Laonghs o
Yk RS STt
————— T UL S R
1, Badri Pd. s/0 Thanas R[thgpu:ee/chct 22 yoars
A 2. Sarjee pq, Gupta -do- 22 yearg
8/0 Ramdass Gup ta
¥ oy
3. Ram Sukh §/0 Badri pg, ~doo 18 years
4; Ram Naresh 8/0 Ram Lakhan -doo 8 yours
S. Kamal Ki shore $/0 Ran Raj .
Puri Pkt B yoors
6. Ram Sanehl s/0 Ghisu Tey/sha:e 22 yenrs
7,; Asarfi 141 5/0 Lalla -Coa 18 yearg
8, Murli s/o Pokk or -ds- 18 years
‘ 9, Msohq, Siddiqu;'s/o Kheir Ullah _a,. <2 yesrg
> 10.Bhikhan Singh . IR Singh Teymares years
ll;Puddan s/o Bhagwan din Tea/a a- o l years
12, Jagsen s/0 Badal Tea Bl at, D vesrs
“V 13, Makhmeerkh 3/0 RAllaudin N aies Bar 2o Ycars
14. Mahendra Pratap s/o Kishan |
: Chanara -0 ¢ Yearsg
15, Kedar Nath Pathak c/o Ran :
Naresh Pathank -doo ¢ Yearg I
16, Katlash Chandra s/0 Kishan ,
Kumar Water/1K ¢ 7 years |
17, Shri Nath Gupta /
80 Baldrl Prasag Gup ta Walter, & yoars '
: Pt eaey
. 18, Ram Pravesh s/q Laghunig BERET
Malto -oo € years
19, "suahyr Shaxma /0 CGaurd ’
. Shankar Poori Paicets g Ycars
20, Mohenl a1 80 Badrd -do. 8yeoars
w21, Onkamzeth: ‘ -30 o 5 yoearsg
22, Rgm Raj Mighra . Poord

Troll ey 19 years
- 1/7 L\ -
3"“ C)’H{ {1 aj

- W@»d |



In the Central Administrative Tribnnal ;
Additional 3Bench, Luecvnow, 6(”/
Application Mo, of 1370
Onkar Nath and % others eseesso.ADplicsnts
Versus -
+ Union of India and 3 others cesssss.. Repondents
. SINEQURE Houf o) |
—— i -
! -
- ; < <R > N
-2~ 1 ,,‘;
23, Ram Marayan Mislhra . ~-do- 19 yearc
24, Ran Abhilaxh Pooric
Trolley 19 years
25, Brijpal Singh ~do- . 12 years
26, Bhola Prasad ~do- S yoroars
27, Rajt_:ndra Prasad Pajdcy\ 'Td’", € years
23, RanvSamth Tward M;vg.’do.f 19 years
' { 29.. Satyanarayan shukla :do-.
i. 30~ Jagprasad ,_do.: 19 yecars
[' 31, Ram Murat Gupta Zapie _g_ 19 years
| 32; Ram Tahal Tea 19 years
33. Gopi Singh -‘cb-. 13 vears
34',‘ Bharat Kumar sanka- -~ 8 ycors
‘ 35, Ram Raj -do- 8 ycars
36, Daya Ram -_do-' 19 vears
\ 37 Slya Ram -~ 8 yonrp
: 38, Sukru -~ 8 ycars
: 39, iahdoo Singh Tea B years
. \/40.' Prem singh ~d0- 8 yearg
¥ 41, Vistu Dayal &= ~do- n o
42, Ganga /Prasad + -®Ou non
. 43, Jagwant Singh ~-do- 12 years
44. Bhole Singh -do- 6 years
' 45, Ram Anqkhai‘/, -.do.- 7 ycars
| 46, Sabir M1 ~do- 19 yosrsg
47; Ram prakat Singh -d. 10 yorrg
,.; 48, Ab1d Husaln -.cb- 21 yearg
.. 49, Mata Prasad - - 12 yoqes
3 50, Jogendra Singh - - € yorg
Q// 51; Sarwan Masih - - B yonrs
52, Ram Singh’ -<o- 12 yoarg
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' 53, Herl Singh
\.//4:',' K.I,Bllden Absepet-
55, Pooran ‘Chand Gupta
l\ 56, Khalil Ahmad
r 57, Jagatpal
'58. Ayochya Prasad
R
59, Salim Beig
60. Ram Prakash Shukla
.61, Mohammed Unus
< 62, UL £at Rat
Y
(1
(

TR

- 0w 12 years
\Tca' 12 years
-do - 10 years
-Tdo-‘ 12 years
-0 12 years
Bearer

Refreshmmt

Rco'“ £ yrars
e o 12 years

Pooric fidiscd. 21 yecars
Pan 10 years

e's 10 years
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ANNESURE No, .. '? ]

\7

To

The Sr D.C.S.
Morthern Railway
Lucknow,

Lated: 13-1-.99

Ref above it is inform to You that Station Supot.
along with the members of SI3 inspocted the Station on
28-11-89 and found expire datec Treo top on Catering
and Vending Stalls. ss/Lk0 informed Sri s.K. Fandey c1/
LKO to remove all the expire dated food stuff from stalls.
Sri S.X. Pandey CI/LKO stated that he had given the orcer
to Kamal Singh and sri M.Po Dwivedi UCN's of both the units
to collect all the Expire dated Materials from stalls,

Sri Kamal Singh UcM (Catering) co'lected all the Tree Top
from Catering Stalls., pBut in the checking of znuce Member
Sri S.S. Uppal one Pkt Tree Top was found on Om Fraiash
Commission véndor Stall and Three fkt was found on 3ri S,
Mehsey CPC Vendor Stall, both stalls are under the control
of UCM (Catering). Similarly Sri *.P. Dwiveds ‘/encing
Manager wllected the Tree Top from Vending Stalls, Byt
Vending Manager failed to collect the Tree top from
Asharfi, tiya Ram, Sopi Singh and laj Kumar Stalls as they
have kept the Tree top in their Boxes. Hence they are
Tesponsible for not handing over the materials in Vending
Store. DCS/Catg. has Suspended all the six Vendors for
their fault from 8-12-39,

The agent of Lipton Company at Lucknow supplied
945 pkt to ucM (Caterinq) on 19-1N<27 and 7290 Tkt to Lo
Vending on 11-11-89 Tree top on which the "anufacturing
dated has been mentioned 05-89 any other endorserent is

Ice-cold tastes best if used within six months, 1p my

(;/V contd, .2
S \u
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opinion it is not out of point to mention here that one
side company'is endorsing on pkt that 'Tastes best' if
used within six months and on the other hand supplying
the Tree top to UCM's on which the manufacturing date
is printed 05.89 Sri Kamal Singh and Sri M.P. Dwivedi
UCM of Catering and Vending failed to check up the
manufgcturing and expireedate at the time of tak ing
the supply. Hence agent of Lipton Company and both

the UCMs are equally responsible for making and taking

the supply of Expire datgd Tree Top,.

Submitted.

CIC/LKO
13/12/89
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Form Mo o

Oxrders of 4 sition of penal under Rule 6(1V) of the
Radllway Sox'::u (m-upﬁm :ynd Appeal) Rules, 1968

Nos C/2T4-Misc.-89/pR

To M.P. Dwivods Datad, 10/3 1~ 190
U.C.M, (Vending)
. Luckbnow
. (THROUGH C.l. LKD)

¥alsing your pay from B 1350/~ ¢ 1410 in the Grace

B 1200-2040 normally due on ist Jan. 44 therg-
fore, with held for a period Of two yoars montl'u with/

thout Postponing your future increment,

Place of lssueg Divil-Office

2, Under Rule 18 of the Rallway Servant (Disey line and

Appesl) Rules 1968, in appeal against these orcors lies to

DCS provided =

i the appeal {3 submittod within 43 days from the

date youy Teceive orders ang

1. the appeal doog not eontain improper or disrespectfu]

language,
3. Please acknowledge Tocelpt of this letter.

Signatures sg/.
Name ( R.P, SRIVASTAVA )
Designation of the

Disciplinary Authority Acs/iio

Copy tos 1, tg¢ Branch for information
2. Pay Bil} Section for information

_ _
\Zr—r\/ °hl< YR
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Form No.4

Orders of imposition of penalty under Rule 6 (IV) of the
Railway Servants (Discipline and Appeal) Rules, 1968

No, C/274-M1$C.-89/PR Place of Issue: Divil-Offico

To Dated: 10/31~1-90
Shri Kamal Singh

U.C.M, (Catering)
Lucknow,

(THROUGH c.1I. LKO)

I
dated 1-1-.90 in Teply to the Memorandum of Charge Sheet
No. Even dated 13-12-89 do not find Your representation
to be Satisfactory due to the following reasons

"Explanation is not convincing"

from thg party.
evelle aga1Xst YOU and have decided to impose upon you
the penalty of with holding of increment. Your increment

Taising your pay from g 1210/- to 1250/- in the Grade

Bs 975-1540 normally due on 1-5-90 is, there-
fore, with held for a period of two years months with/
without Postponing your future increment,

2. Under Rule 138 of the Railway Servant (Discipline and

Appeal ) Rules 1968, in appeal against these orders lies to
DCS provigded ;-

i. the appeal is submitted within 45 days from the
date you receive orders and

ii. - the appeal does not contain improper or disrespectful
language.

3. Please acknowledge Teceipt of this letter.

Signature: sd/-

Name ( R.P. SRIVASTAVA )

Designation of the
Disciplinary Authority Acs/Liko

Copy to: 1, g Branch for information
2. Pay Bill Section for information

4

‘glf/le,<:\f;;;‘;r. Ee
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ANNEXURE No, ‘.V ]

|o
‘“/ - NORTHERN RAILVAY
~
M/s Ram Sons Agencies Divil Office
86, Shaheed Ram Prasad Bisimil N.Rly Lko
Marg, Aminabad, Lucknow Dated: 31-1-90

Sub: Supply of explred dated Tree Top at Lucknow
Station.

You hawve Supplied expired dated Tree Top at Lucknow

station. Hence your material will not be accepted in future.‘

Sd/-
For Divisional Railway Manager

M.Rly Lucknow
Copy to:
l. C.I./Lko for information
2. C.I.C./Lko for information
3. C.C.S.(Catg)N.Rly Baroda House, 1ew Delhi for

in reference to his D.O.No.BS-AC/O/Misc/BQ

dated 26-12.89,
\3\—/‘/ (E‘z 24P
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